MONDAY, JULY 10,2023

FORM FORM G
o PUSLIG At INVITATION FOR EXPRESSION OF INTEREST FOR
(Under Regulation 6 of the Insolvency
{Insolvency Resolution Process for C: DNYANYOGI SHRI SHIVKUMAR SWAMIJI SUGARS LIMITED OPERATING
A o IN SUGAR INDUSTRY AT HIREBEVANUR VILLAGE IN INDI TALUKA,
R P BIJAPUR, KARNATAKA
1. | Name of corporate debtor DE! Wnder Regulation 36A(1) of the Insolvency and Bankruptcy (Insolvency Resolution Process
2. | Date of Incorparation of corporate debtor | 21- for Corporate Persons) Regulations, 2016
3. | Authority Under Which corporate R RELEVANT PARTICULARS
1. |Name of the corporate debtor along|Dnyanyogi Shri Shivkumar Swamiji Sugars
4.| Corporate Identity No. / Limited Liability| CIN: with CIN. Limited (CIN: U15428KA2002PLC031208)
? ﬂlﬁ?ﬁﬁ;gggﬁiiﬁn e 2 | Address of the Registered Office | Banashankari Complex, Opposite  Anand
P 8 3 o o o e . B A
6, | Liquidation Commencement dale 03"dé } i _Bf wbee — an Reley : - - -
of corporate Person . | Details of place where majority of |Hirebevanur Village in Indi Taluka, Bijapur,
= fixed assets are located Karnataka
7. #;:;%:gﬂ::‘%ﬂigﬁima 5 S |Installed capacity of main products|The Corporate Debtor owns a sugar factory . *a
Registration Number of 90/4 | sarvices with installed capacity of 3,000 TCD (Tons
The liquidator Ba Crushing per Day) Sugar Plant and has a 6 MW
Off Co- Generation Unit. -
; Quantity and value of main products/ | Nil
3’;; services sold in last financial year. a
E- 7. | Mumber of employees | workmen | 132 (Permanent Employees) . A
IBBUIRS & Further details including last|The said information | documents may be
8.| Last date for Submission of Claims of® Eaaiahle financial - statements | availed by the pr::p;ctivle rnsnh;liu;l appﬁca;nts ‘
- - twith schedules) of two years, lists | by contacting t esolution Professional at
?:;:;;mmfﬁnlgg;?ayﬁJEI?EB\;IST Solu F:l creditors, relevant dates for | dssksugarscirp@gmail.com
The stakeholders of M/s. DERIV IT Solutions Prival ;:m?;:ez\at?rals B0 provess
submit a proof of their claims, on or before 01st - - - - ” - =
mentioned against tem 7 & |Eagibility 10r resolution applicants | The _prnspactlvu resolution applicant shall have
The: financial crediiors shall-subrmit their: proof af wnder section 25(2)(h} of the Code|a minimum net _w_unh of INR_ 25 Crores a_nd
stakeholders may submitthe proofaf claims in perso = avzilable at: must not be me_hglhle to submit the resolution
Submissian of faise or misleading proofs of claim shi plan under Section 28A of the Insolvency and "
e Eanﬁrdu;:t!:l\;d (202:, 2[1;_6. Ry financialexpress.com
P or aetail pression of Interest, please —r
ggmugzmp;g%?":::yﬁ t:j:?jgu\:' contact the Hgsulution ?’rufsssinnal at it
28/03/2021 and due 1o reasans tnable 1o com ‘ . dssksugarscirp@gmail.com .
03.07.2023 it was decided to start a fresh Volunfl = ==t date for receipt of expression| 25 July, 2023 ———
Liquidation Process infull and Complete for the pur ¥ mterest s £ e
relevant rules and regulations there in applicable for V& = ‘2=tz of issue of provisional list of |04 August, 2023
02: The Shareholders of the Company those who “gmaspective resolution applicants
previous Liguidator office, please submil the releval ‘Lsst date for submission of {09 August, 2023
letter to do necessary follow up of their claims submi _smections 1o provisional list ——
03: The Shareholders of the Company those who " Bracess email id to submit EQI dssksugarscirp@gmail.com
Vuluptary Liquidation Process may please be get SHIVADUTT BANNANJE e
Bl Cnara IO O IBBI/IPA-002/NOD286/2017-2018/10779 o=
For M/s. DERIV | N-705, North Block, Manipal Center, 47, Dickenson Road, Bengaluru — 560042
For: Dnyanyogi Shri Shivkumar Swamiji Sugars Limited
Sengaluru
10.07.2023
o Chola CHOLAMANDALAM INVESTMENT AND FI
K e beer ife Corporate office: 1st Floor, 'Dare House', No. 2, N.S.C. B - -rk e
Landmark Ra :
o e § 0 2 Append gder K ‘xmmlmTuwiﬁs,%jaﬁgrgmavfmg,ﬁm} 400 051
Clea #he undersigned being the Authorised Officer of Mis. Cholamandalam Investment e ff"". INVITATION NOTICE g
and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2 ,ngym.d‘e" outstanding amount towards the facility against gold
Scien under Section 13(12) read with Rules 3 of the Security Interest [Enforcement] Rules, 2002 # v K o conduct an E-Auction of pledged gold

1=0"""N s Section 13(2) of the said Act calling upon you being the borrowers (names and addrasssi



